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India during the period 1980-8 4 is 
attached the Ti'lbte of the House. 

(b) and (c). Di!tails of ,'II approved 
foreign Collaborations (FC) showing the 
nam'!s of Indian and forcig n firms ; 
it ems of manu facture and nature of 
collaboration are published on a. quar-
terly bl~is by the Indian Investment 
Centre as a supplement to its montbly 
News Letter. Copies of this publication 
are sent rc&u\drly to the Pclrliament 
Library. The list of Fe approvals per-
taining to Jan-March, 1985 is yet to be 
est~blis1,~(j . 

Statement 

t. St'\tcm!l1t showiol the Yl!ar.wisc 
break-up of American firms during 1980-
1984 ill whose favour furcign invest-
ment has been Approv~d. 

Year No. of foreign investment 
proposals approved in fav-
our of American firms. 

-.----.~--.. '---- .- --~---------~ 
1980 19 

1981 15 

1982 24 

1983 32 

1984 37 
-_._---------_ ---_._--

2. Statement showing the year-wise 
break-up of Japanese firms during 1980-
1984 in whose fdvour Foreign Invest-
ment has been approved. 

..----_._----_.-------
Year No of foreign investment 

proposals approved in fav-
our of Japanese firms. 

1980 5 

1981 

1982 

,1983 

1984 

4 

5 

7 

5 ---- ._+-------

Termioation of Workers ID Coal 
India Limited 

7039. KUMARI MAMTA BANER.. 
JEE: Will the Minister of SrBHL, 
MINES AND COAL be pleased to 
stale : 

(a) the rea~ons for terminating servi-
ces of 90 workers of Dock under C and 
F Department of Coal India Limited 
and 

(b) the reasons for terminating ser-
vices of four employees of Sales and 
Marketing Organisation of elL 1 

THE MINISTER OF STEEL, MINBS 
AND COAL (SHRI VASANT SATHE) : 
(a) There was no employee .. emptoyer 
rclath.)l'lShip betweun the said 90 wor-
kers and Coal India Limited. There-
fore, there was no question of termina-
tion of their services, . 

(b) The Regional S,l\ es Office, West 
Bengal Cell, Coal India Lim;ted, Cal .. 
cutta terminated the services of two 
casual workers because their services 
were no longer required. Two other 
casual workers of the Cell left service of 
their own. 

Role of Deposit Insurance and Guaran-
tee Corporation in Writting off 

Loans 

7040. SHRI V. SOBHANADRBES-
WARA RAO: Will the Minister 0 f 
FINANCE be pleased to state: 

(a) the amOullt invulved and number 
of Cases in which the nationalised banks 
have written off dues as bad de"ts in the 
years 1982-83 and 1983 .. 84· , 

(b) the role of deposit Insurance and 
Guarantee Corporation in writing off 
the loans; and 

(c) the amounts written off year-wiso 
by this Corporation ? 

THE MINISTER OF STATE IN THa 
MINISTRY OF FINANCE (SHRI 
JAN~RDHANA POOJARY): (a). Ac-
cording to the forms of Balaoo.;, Sheet 
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aad Profit and Loss Account prescribed 
under the Banking Regulation Act, 1949 
banks are given statutory protection 
from disc~ing the particulars and quan-
tum of bad and doubtful debts for which 
provision is made to the satisfaction of 
auditors. The required information 
therefore cannot be made available. 

(b) and (0). Ur.det the Deposit Insu-
rance and Credit Guarantee Corpora-
tion's Credit Guarantee Scheme banks 
can invoke guarantee after an eligible 
credit facili ty has been treat cd as bad 
debt/doubtful of recovery and has been 
provided for as such in the books of 
financing banks. In such cases the net 

During the Claims 
year Number 

1982 1,50,926 

1983 1,47,474 

1984 2,54,692 

Expansion of Spinning Units of 
Cannanore Spinning Mill in 

Cannanore Under NTC 

received 
Amount 

24.71 

27.84 

61.71 

7041. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of SUPPLY AND TEXTILES be pleased 
to state: 

(a) whether there is any proposal 
to expand Spinning Units of Cannanore 
and Mahe which are under the Natio-
nal Toxtile Corporation; 

(b) whether there is any pro,()osal to 
COlllYert the workit'g days in these 
units from 6 days to 7 days a week with 
a view to increasing the output thereof; 
and 

(c) whether there arc any trade 
unions in the above units which oppose 
.a. introduotioo of Sunday shift tbat 
tromoto job opportuoiti es for more 
• bQurcra, 'I 

amount in default is shared by Deposit 
Insurance and Credit Guarantee Corpo-
ration with the financing bank. It cases 
where the banks effect recovery from 
the borrowers after the settlement with 
the Deposit Insurance and Credit Gua-
rantee Corporation, such recoveries are 
,hared by the bank and tbe Corporation 
in tbe same proportion. 

Information from Deposit Insurance 
and Credit Guarantee Corporation is 
available in aggregative terms in regard 
to the claims received and claim disposed 
off. This information for the years 
1982, 1983 and 1984 is set out 
bolow: 

(Amount in crores of Rs.) 

Claims disposed off 
~--

Number Amount 

1,05,513 14.50 

1,27,714 19.64 

2,36,625 32.09 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) National Tex-
tile Corporatiop has prepared a propo-
sal to expand the spinning capacity of 
Cannanore Spinning and Weaving Mills, 
Cannanore during the Seventh Plan 
Period (1985-90). 

(b) 7 working days a week has al. 
ready been introduced in the Cannanore 
Spinning and Weaving Mills, Mahe. 
Introduction of this proposal in Canna-
nore Spinnin g and W caving Mills, 
Cannanore is being discllssed with the 
Labour Unions concern ed. 

(c) 7 days working was introduced 
in the Mahe unit after discussions with 
the trade unions concerned. Discus-
sions with the trade unions, retIarding 
tho Cannanore unit, have still not con-
cluded • 




